Title: Ruling regarding mations for Adjournment.

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Shri Jai Prakash Narayan Yadav, Shri M.B. Rajesh and Shri P.
Karunakaran regarding spiraling prices of essential commodities; Prof. Saugata Roy regarding the talks between India and Pakistan Prime Ministers
in Paris and Kathmandu; Shri Anto Antony regarding hardship faced by rubber cultivators. The matters, though important enough, do not warrant
interruption of the business of the day. The matters can be raised and I will allow them through other opportunities. I have, therefore, disallowed all
the notices of Adjournment Motion.
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...(Interruptions)
HON. SPEAKER: Now, the Question Hour.
Question No. 61 — Shri Balabhadra Majhi.
...(Interruptions)
HON. SPEAKER: After Question Hour, you can raise your matter.
...(Interruptions)
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HON. SPEAKER: It will not go on record. After Question Hour, I will allow you.

...(Interruptions)
HON. SPEAKER: Nothing will go on record.

...(Interruptions) €} *

HON. SPEAKER: One minute Majhi ji.

... Interruptions)
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HON. SPEAKER: Yes, we will do. I have told you that I am ready. It is all right.



